REGISTERED
CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALG:KE BENCH :
Commerci-~1 Goi plex(BDA),
Indiranagar, .,
Bangalore - 560 038
Dated : ‘LE@'@Y@?-
APPLICATION NO e /86( F)
W.P, NO - R
Applicant
Mrs M. Conlon | V/e The Chisf Mechanical Engineer
Southqrn Railway, Madras & another
To

( .
‘3. The Chisf Mechanical Enginear
Southarn Railuay
Madras

1. Mrs M, Conlon -
~ No. 54/2, '0live Villa'
Goepel Strest
Bangalore - 560 084 A. The Divisional Mechanical Engineer

5 Southern Railway
2., Shri L. Govindaraj : Bangalorse
Advocate
No. 7, Edward Road

Bangalore — 560 052 S, Shri M. Sreerangaish

Railway Advocate

3, S.P. Buildings, 10th Cress
Cubbonpet Main Road

Bangalors - 560 002

Subject: SENDING COPIES OF CRDER PASSED BY THE BENCH

Please find enclosed herewith 'the'copy of ORDER/3®RxxY/
IIRKRDIXXBROBX passed by this Trlbunal in 'the above sald

appllcatlon on ____ 24-7-87 ﬁ..__- :'-';4. !
T § e\l %:Qi
- | 5 (JUDLCIAL)
Encl : as above- ®
B0o/71%7 o
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CENTRAL ADMINISTRATIVZ TRIBUNAL
BANGALORE

DATED THIS THE 24th DAY OF JULY, 1987
Present 3 Hen'ble Sri Ch.Ramakrishna Rae Member ()
Hen'ble Sri P.Srinivasan Member(A)

APPLICATION Ne. 1955/86(F)

Mrs M.Cenlen,

W/e E.P.Cenlen,

Ne.54/2, 'Olive Villa',

Gospel Streat, )

Bangalers = B84. R Applicant
Us,

The Chief Mechanical Enginesr,

Seuthern Railuway,

Madras,

The Divisienzl Mechaniczl Engineer,

Seuthern Rsiluey,

Bangalere, ses Respendents

( 5ri M.Sreerangaizh ee. Advecate )

This applicztien has ceme up befers ths ceurt teday.

Hen'ble Sri Ch.Ramakrishnz Rae, Member(J)) made the fellewing s
ORDER

This is an applicatien filed u/s 19 ef the Administrative
Tribunals Aet, 1985. Ths epplicant is the wife ef a certain Mr.M.Cenien
whe was 2 retired smpleyee af the Seutharn Rajlway. Sri E.P.Cenlen is
said te have disappeared frem 7.5.1980 and has net returned se far. Hs

was drawing pensien till Mey 80 threugh the Syndisate Bank, Bangzlers.
The pensien fer a further peried upte end ef Nev '80 was paid by the

bank te the applicant. Thereafter the Bank did net credit any pensien
and infermed ths zpplicant that they weuld dc ss if dirsctiens were
issusd by the cempstent autherity. It appsars that thereafter the

applicant has net succeesded in getting any pensien. In this applicatien



L] _2_ ‘.‘
7 N
she preys that respondents 1 & 2 be dirscted te pay the pensien dus

te her/her husband frem Nev'80. ¥

2, The applicant herself was pressnt when the mattsr wes

h.ard.
3. Sri M.Sresrangaiah, learnsd ceunsel fer the rnspind.nta,

dresw eur attentien te a2 circular dated 19,9.1986 issued by the Railway
Beard en the subject of settlement eof dues te sligible family members

of railway empleyee® whe have suddenly disappearsd and whese whereabeuts
are net knewn, He sugcested that the applican%/cnntact the Divisienal
Perscnnal Officer ('OPD'), Seuthern Railway, Mysers ,whe will advige

her abesut the procedure te bs zdepted and the pensien te which she is

entitled.

; ¢
4, We, therefere, direct the applicant te appreach the DPC, -

Myser=. A cepy of the circular letter of the Railway Beard dated

19.9.1986 will be given by=him te her by Sri Sreerzngaizh se that she

ceuld meet the DPC aleng with the cirecular. UWe, direct the respendents

in this applicatien viz. Chisef Mechanical Engineer and Divisienal

Mmechanical Engineer, Bangalere te inferm ths DPO, Mysers te extend

&%) svery help te the applicant in getting the matter settled and in getting
whatever she is entitled te in terms ef the eircular referred te abave.
We hewever expect thét the Railway autherjities will alse take the neces-—
sary initiative in the matter themsslves and centact the zpplicant at
hsr address and render her every help if that is pessible. That is

bvarthe leaBbthat they ceuld de as meddl empleyers., This sheuld be 44§$§2figéi£

of within feur months frem teday.

] W . . P

S The applicatien is dispessd ef as indicated above.
True cofY 32 2 i

Parties te bear their ewn cests,
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PEPUTY PECISTRAR — -

CENTRAL ASEAEISTRATIVE TRIBUNAL- T (7 A g
i ADDITIONAL BENCH / MEMBER ()

BANGALORE

MEMBER (A)



’ . REGISTERED

- " CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE BENCH
LR K R AR R K 3R

Commercial Complex(BDA)
Indiranagar
Bangalore - 560 038

Dated 21 APR1988

CONTEMPT OF COURT APPLICATION NO 24 / 88
IN APPLICATION NO. 1955/86(F) -
W, P, NO. /
EEELEEEIEL Respondent
Smt M. Cenlon V/s The Chisf Mechanical Engineer, Southera Railway,
To Madras & another

1, S$mt M. Conlon
No. 54/2, 'Olive Villa'
Gospel Street
Bangalore - 560 084

2., Shri Thomas Peter
Advocate
No. 7, Edward Road
Bangalore - 560 052

3, The Chief Mechanical Enginser
Southern Rallway
Madras

4, The Divisional Mechanical Engineer
Southern Railway
Bangalore

5. Shri m. Sranrangaiah
Railway Advocate
3, S.P. Bullding
10th Cross, Cubbonpet
Bangalore - 560 002

Subject ¢ SENDING COPIES OF ORDER _PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDER/MxxK/ KIPORGRODROPIK
gt of Court 12-4-88
passed by this Tribunal in the above saxd[f%p tion on

Pf @VQMJJ,)

DtpUTY REGISTRAR
- (JUDICIAL)

~Encl 3 As above




CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALGRE

DATED THIS THE 12TH DAY OF APRIL, 1988

Hon'ble Shri Justice K.S. Puttasuwamy, Vice-Chairman
Present and
Hon'ble Shri P. Srinivasan, Member (A)

CONTEMPT OF COURT APPLICATION ND.24 /1988

Mmrs. M. Conlon,
W/o, E.P. Conlon,
No.54/2, '0Olive Villa',
Gospel Street, _
Bangalore. ees Petitioner.
(shri Thomas Peter, Advocate)
Ve

1. The Chief Mechanical Engineer,

Southern Railway,

Madras.
2. The Divisional Mechanical-

Engineer, Southern Railuway, .

Bangalore,. cee Contemnore.

(Shri m. Sreerangaiah, Advocate)

This application having come up for hearing to-day,

Vice=Chairman made the following:

ORDER

In this application made under Saction 17 of the
Administrative Tribunals Act, 1985 and the Contempt of
Courts Act, 197 (*the Acts) the petitioner has moved
us to punish the contemnors for non-implementation of
an order made by this Tribunal on 24,7.1987 in hser

“ \'favour in Application No.1955 of 1986 (Annexure=-A) .

2, In her Application No.1955 of 1986, the petitio-
ner has sought for a direction to the Contemnors for
payment of family pension stated to have become due to

her on the facts pleaded in her application. On an

\ <
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examination of that claim, a Division Bench of this
Tribunal consisting of one of us (Shri P. Srinivasan,
member (A) and Shri Ch. Ramakrishna Rao, Member (2)

expressed thus:

"4, We, thersfors, direct the
applicant to approach the DPO,
Mysocre. A copy of the circu-
lar letter of the Railuay
Board dated 19,9.1986 will be
given to her by Sri Sreeranga-
iah so that she could meet the
DP0 along with the circular.
We, direct the respondents in
this application viz., Chief
Mechanical Enginner and Divi-

“sional Mechanical Engineer,
Bangalore to inform the DPO,
Mmysore to extend svery help
to the applicant in getting
the matter settled and in
getting whatever she is enti-
tled to in terms of the circu-
lar referred to above. Ue
houever expect that the Railuway
authorities will also take the
necessary initiative in the
matter themselves and contact
the applicant at her address
and render her every help if
that is possible. That is the
least that they could do as
model employers. This should

be done within four months

from today."

The petitioner claims that the contemnors have not
implemented these directions and therefore they are

liable to be punished under the Acts.



L Shri Thomas Peter, learned Counsel for the
petitioner. contends that the contemnors had not
implemented tne directions issued in favour of his
client within the time permitted by this Tribunal
and, therefore, they are guilty of contempt of

this Tribunal,

4, Shri M, Sreerangaih, learned Counsel for the
contemnors contends that the observations made in
A.No, 1955 of 1986 cannot be really treated as the
direction made and that even otherwise, the contem-
nors are making every earnest effort to settle the
family pension, if'any due to the petitioner in

accordance with law,.

Se e will even assume that wnat had been expressed
by this Tribunal were not mere observations but were
directions to the contemnors and examine the questions
on that basis only. But then also, we are satisfied
that the contemnors are making very genuine efforts to
settle the family psnsion due to the petitioner. The
nature of the controversy raised is such that some
delay is inevitable. We cannot even fix any dead line
for complying with the directions on the peculiar facts
and circumstances of the case. In these circumstances,
 1”3 consider it proper to drop these contempt of court
ﬁrﬁ@brocasdings uiﬁh appropriate observations. UWe there-
 j“iﬁFura drop tnese contempt of court proceedings. But
'.ua do hope and trust that the contemnors$ will continue
their earnest effofts and settle the family pension if

any due to the petitioner in accordance with law, with
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all such expedition as is possible in the circumstances
of the case., But, in the circumstances of ths case,

we direct the parties to bear their oun costs.
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"V IcE-CHAIRMAN \g;\ﬁv% MEMBER (A)
np/Mrv.,
TRUE COPY




